
State vs. Not Known
FIR No. 308/20

PS Jafrabad
U/s  283 IPC

20.07.2020
This is an application to release of Three Steel Counter on superdari moved on

behalf of applicant Suresh Kumar s/o Sh. Mahavir Prasad.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if  the above
mentioned property is released to the registered owner in terms of judgment of Hon’ble High
Court of Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA
No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, Three Steel Counter   is directed to be
released  to  registered/rightful  owner  after  verification  by  IO,  if  impounded  in  the
present case and is not required for further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mentioned property
is released to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed of. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

20.07.2020ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
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0300



State vs. Not Known
FIR No. ED/MV 000528/20

PS Madhu Vihar
U/s  379 IPC

20.07.2020
This is an application to release Mobile phone make Redmi Note 8 Pro, IMEI no.

867965047998659,  867965047998667  on  superdari  moved  on  behalf  of  applicant
Pramod Kumar s/o Sh. Girish Kumar. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the mobile
phone is released to the registered owner in terms of judgment of Hon’ble High Court of
Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No.
16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of mobile phone, Hon’ble Court has laid
down following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, Mobile phone make Redmi Note 8 Pro,
IMEI  no.   867965047998659,  867965047998667    is  directed  to  be  released  to
registered/rightful owner after verification by IO, if impounded in the present case and
is not required for further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile phone is
released to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

20.07.2020
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State vs. Riyasat Ali
e-FIR No. 010179/20

PS. Jafrabad
U/s 379/411 IPC

20.07.2020

Present: Ld. APP for the State.

Counsel for accused / applicant (through Webex). 

An application u/s 437 Cr.P.C for grant of bail moved on behalf of

applicant Riyasat Ali s/o Islam.  

Perusal of the record shows that vide order dated 07.07.2020, this

court  has already dismissed  the interim bail  application on behalf  of  accused

Riyasat Ali moved by DLSA. Relevant portion of the order is being reproduced as

under:-

 “Although as per the allegations so levelled against the accused in

the FIR are mere recovery of stolen motorcycle from his possession and is stated

to be in  JC from last  two months,  however this  court  cannot  turn nelson eye

towards the conduct of the accused herein, subsequent to his arrest. As per the

statement  so  recorded  u/s  161  Cr.P.C  by  the  IO,  accused  got  the  for  the

complainant threatened of dire consequences, in case complainant did not settle

the matter with accused. Further accused has involvement in other cases also.”

It is argued by Ld. Counsel for applicant that first bail application was

that of interim bail while today the application is moved to seek regular bail of the

accused person.  Be that as it may, considering the fact that there is no change of

circumstances since 07.07.2020,  I  do not find any ground to grant bail  of  the

accused Riyasat.  Hence, bail application of accused Riyasat stands dismissed. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020   
ANUBHAV
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Digitally
signed by
ANUBHAV
JAIN
Date:
2020.07.20
14:41:42 -0300



State vs. Kaku @ Sanghratan
FIR No. 420/18

PS. Jafrabad
U/s 392/394/397/411/34 IPC

20.07.2020

Present: Sh. Abhishek Kumar, from DLSA (through Webex). 

Bail  application  on  behalf  of  accused  Kaku  @ Sanghratan  s/o

Amar Singh has been moved from DLSA. 

As per the reply so filed by the IO in the present case charge

sheet has already been filed and same was committed and is pending before

the court of Ld. ASJ, KKD, SHD, Delhi.  It is further stated that in the present

matter accused was arrested as he fail to appear in the court  on date fixed

and NBW was issued by  Ld. ASJ, KKD, SHD, Delhi.  

Considering  the  same,  this  court  does  not  have  jurisdiction  to

decide upon the said bail application as accused was arrested on the basis of

NBW issued by Ld. ASJ, KKD, SHD, Delhi.  

Application disposed off accordingly. 

Let  the  copy  of  the  order  be  sent  to  Ld.  Secretary  DLSA,

Shahdara  for  information  purposes.  Copy  of  the  order  be  also  sent  to

concerned Jail Supt. for necessary action. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020          ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.07.20
14:38:49 -0300



State vs. Mahfooz Raja @ Kana
FIR No. 50/20
PS. Jafrabad

U/s 147/148/149/186/353/283/332
323/307/407/120B/34/188 IPC 

& 25/27 Arms Act & 3,4 PDPP Act

20.07.2020

Present: Sh. Abhishek Kumar, from DLSA (through Webex). 

Bail application on behalf of accused Mahfooz Raja @ Kana s/o

Nazar Mohd. has been moved from DLSA. 

As per the reply so filed by the IO, the present matter pertains to

riots in East / North-East Districts, Delhi in the month of  February,2020 qua

which Hon'ble High Court of Delhi had already constituted a special court to

deal with the matters pertaining to riots.  

In view of the same, this court does not have jurisdiction to deal /

adjudicated upon the said bail application. 

Application disposed off accordingly. 

Let  the  copy  of  the  order  be  sent  to  Ld.  Secretary  DLSA,

Shahdara  for  information  purposes.  Copy  of  the  order  be  also  sent  to

concerned Jail Supt. for necessary action. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020           
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JAIN
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State vs. Mohd. Arshad
FIR No. 5617/20

PS. Jagatpuri
U/s 379/411 IPC

20.07.2020

Present order shall dispose off the bail application of accused  

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It is argued by counsel for accused that  accused is in custody

since 16.07.2020. It is further argued that nothing has been recovered from the

possession of  accused and that  accused is no more required for  custodial

interrogation and that accused may be released on bail. 

On the other hand, it is stated by IO that accused is a habitual

offender and has several pending cases against him. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 16.07.2020 and

recovery  has already been effected from the accused person and further in

view of the ongoing Covid pandemic conclusion of trial may take some time,

accused Mohd. Arshad be released on bail, subject to furnishing of bail bond

and one surety for a sum of Rs. 30,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    20.07.2020         

ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date: 2020.07.20
14:46:45 -0300
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State vs. Naveen Kasana

FIR No. 272/18
PS. Jagatpuri

U/s 394/397120B/412/34 IPC

20.07.2020

Present: Ld. APP for the State. 

Ld. Counsel for applicant (through Webex). 

In the present matter, Hon’ble High Court of Delhi while extending
the bail of the accused till 07.04.2020, vide order dated 23.03.2020, directed
the accused to surrender before Jail Supt. on 08.04.2020.

Order was put up before this court on 11.06.2020 and thereafter, a
report was sought from jail Supt. regarding the compliance of order passed by
Hon’ble High court of Delhi, and surrender by the accused, and Jail Supt. in
reply dated 15.06.2020, informed that accused did not surrender in the Jail on
08.04.2020.

Upon  the  same,  notice  were  issued  upon  the  accused  for
29.06.2020 and on 29.06.2020, an application seeking personal exemption on
behalf  of  accused is filed stating that  accused is home quarantined and is
suffering from High Fever. It is further stated in the application that Hon’ble
High Court of Delhi vide Order dated 25.03.2020, 15.05.2020 and 15.06.2020
in W.P. © No. 3037/20  have extended the interim orders upon 15.07.2020.  

Another  application  was  moved  on  behalf  of  accused  Naveen
Kasana seeking permission to appear through Video Confrencing. It is again
argued by Ld. Counsel for the accused that interim order passed in favour of
accused has been extended by Hon’ble High Court of Delhi from time to time
and as such accused was not required to surrender as interim order has been
extended till 31.08.2020. 

It would be pertinent to reproduce in here order dated 13.07.2020
passed by Hon’ble High Court of Delhi in  W.P. © No. 3037/20

“ IN THE HIGH COURT OF DELHI AT NEW DELHI W.P.(C)
3037/2020

COURT ON ITS OWN MOTION ...... Petitioner

Through: Versus 
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STATE&ORS.

Through: 

IN RE: Extension of Interim Orders 

Court on its own motion 

 Respondents Mr. Rahul Mehra, Standing Counsel 

with Mr. Chaitanya Gosain, Adv. for the State 

CORAM:
HON'BLE  THE  CHIEF  JUSTICE
HON'BLE  MR.  JUSTICE  SIDDHARTH  MRIDUL  HON’BLE  MR.
JUSTICE TALWANT SINGH 

ORDER 13.07.2020 

Proceedings  of  the  matter  have  been  conducted  through  video
conferencing. 

1.  While  taking  suo  motu  cognizance  of  the  extraordinary
circumstances  arising  on  account  of  COVID-19  pandemic,  on
25.03.2020, this Court has passed certain directions. The relevant
part of the order reads as under:- 

“In view of the outbreak of COVID-19, the functioning of this Court
is  restricted  only  to  urgent  matters  vide  Notification
No.51/RG/DHC/dated 13.03.2020. 

Such restricted functioning has been in place from 16.03.2020 and
has been extended till 04.04.2020. 

On 24.03.2020, the Government of India has issued order No.40-
3/2020-DM-1(A) whereunder strong measures have been enforced
to prevent the spread of COVID-19 and a nationwide lockdown has
been declared for a period of 21 days w.e.f. 25.03.2020. 

In view of the lockdown in the State of Delhi and the extremely
limited functioning of courts, routine matters have been adjourned
en bloc to particular dates in the month of April. Thus advocates
and litigants have not been in a position to appear in the said 
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matters,  including  those  where  stay/bails/paroles  have  been
granted by this Court or the courts subordinate to this Court, on or
before 16.03.2020. As a result, interim orders operating in favour of
parties have expired or will expire on or after 16.03.2020. 

Taking  suo  moto  cognizance  of  the  aforesaid  extraordinary
circumstances, under Article 226 & 227 of the Constitution of India,
it is hereby ordered that in all matters pending before this court and
courts subordinate to this court, wherein such interim orders issued
were  subsisting  as  on  16.03.2020  and  expired  or  will  expire
thereafter,  the  same  shall  stand  automatically  extended  till
15.05.2020 or until further orders, except where any orders to the
contrary have been passed by the Hon’ble Supreme Court of India
in any particular matter, during the intervening period. 

Needless to clarify that in case, the aforesaid extension of interim
order causes any hardship of an extreme nature to a party to such
proceeding, they would be at liberty to seek appropriate relief, as
may be advised.” 

2. Since some of the restrictions imposed by the Government of
India  were  still  in  operation,  and  therefore,  taking  note  of  the
extraordinary  circumstances  prevailing  at  that  point  of  time,  by
order dated 15th May, 2020, we had extended our directions, which
were given in the order dated 25th

 
March, 2020, till 15th

 
June, 2020.

3. Similarly, due to no change in the circumstances and taking note
of the directions of Hon’ble Administrative and General Supervision
Committee  of  this  Court  the  directions  contained  in  our  orders
dated  25th 

 
March,  15th

 
May  and  15th

 
June,  2020  were  further

extended till 15th
 
July, 2020 with same terms and conditions. 

4. Now taking note of the prevalent Covid-19 pandemic situation in
Delhi, Hon’ble Administrative and General Supervision Committee
of this Court has been pleased to order that the regular functioning
of this Court as well Courts subordinate to this Court shall continue
to remain suspended till 31st 

 
July, 2020. 

5.  In  view  of  the  above,  we  hereby  further  extend  the
implementation of the directions contained in our order dated 25th

March,  2020  and  15th May,  2020  and  15th June,  2020,  till  31st

August, 2020 with the same terms and conditions. 

6. The Hon’ble Single Bench of this Court in Crl.A.193/2020 titled
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as Harpreet Singh vs. State vide order dated 1st 
 
July, 2020 sought

clarification to the following effect: 

“7.  The  queries  that  the  Hon'ble  Full  Bench  may  consider  and
decide for the guidance of all concerned are as follows: 

a. Whether the orders made by the Hon'ble Full Bench in W.P. (C)
No.3037/2020, including last order dated 15.06.2020, apply to  all
interim  orders,  whether  made  in  civil  or  criminal  matters,  and
regardless  of  whether  such  orders  were  made  on  or  before
16.03.2020 or thereafter?

b. Where interim bail or interim suspension of sentence has been
granted by a Bench of this court exercising discretion and based
upon specific facts and circumstances of a given case, would such
orders also stand automatically extended by operation of  orders
made by the Full Bench in W.P.(C) No.3037/2020? 

8. While deciding the issue, the Hon'ble Full Bench may consider
the aspect of parity, namely that, on a plain reading of the orders in
W.P.(C)  No.3037/2020,  interim  orders  granted  on  or  before
16.03.2020 appear to be getting extended by general directions;
but  those  made  after  16.03.2020  appear  not  to  be  covered
thereby.” 

7. In this regard, we make it clear that all the directions issued from
time  to  time  in  this  case  are  based  on  the  ongoing  pandemic
situation in Delhi.  So far as the criminal matters are concerned,
these directions have been issued keeping in view the fact that the
jail authorities have limited space to keep the inmates and in case
of spread of Covid-19 pandemic in the jail,  it  would not be in a
position  to  maintain  physical  distancing  amongst  jail  inmates.
Looking to this aspect and the possible threat of spreading of viral
infection  by  those  persons  who  are  on  interim  bail/bail/parole
granted by this Court or the Courts subordinate to this Court,  to
other inmates of the jail on their return to the jail, the decision of
extension of interim bail/bail/parole has been taken from time to
time.  It  is  clarified  that  this  order  of  extension  of  bail/interim
bail/parole shall be applicable to all  undertrials/convicts, who are
on bail/interim bail or parole as on date irrespective of the fact that
they were released on bail/interim bail or parole before or after 16 th

March, 2020.
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8.  This  order  be uploaded on the website  of  this  Court  and be
circulated to all the Hon’ble Judges of High Court of Delhi and be
also conveyed to all  the Standing Counsel,  UOI,  GNCTD, DDA,
Civic Authorities, Delhi High Court Bar Association, all the other Bar
Associations  of  Delhi,  as  well  as  to  all  the  District  Courts
subordinate to this Court.

9. List this matter on 24th August, 2020 for further directions.

It  has been specifically observed by hon’ble High Court that order of
extension  of  bail/interim  bail/parole  shall  be  applicable  to  all
undertrials/convicts,  who  are  on  bail/interim  bail  or  parole  as  on  date
irrespective of the fact that they were released on bail/interim bail or parole
before or after 16th 

 
March, 2020. Further, interim orders has already been

extended till 31.08.2020. 

In light of the same, considering the fact that interim orders are extended
till  31.08.2020 by Hon’ble High Court  of  Delhi,  accused Naveen Kasana is
directed to surrender before Jail Supt. on 01.10.2010. All the applications are
disposed off accordingly. 

      
(Anubhav Jain)        

MM/SHD/KKD Courts/ Delhi
20.07.2020          

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.07.20
14:40:33 -
0300



State vs. Pankaj Rawat
FIR No. 190/20

PS. Madhu Vihar
U/s 356/379/34 IPC

20.07.2020

Present: Ld. APP for the State.

Application u/s 91 Cr.P.C taken up today.   

IO is directed to file the reply on 21.07.2020.

To come up on 21.07.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020   

ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.07.20
14:41:07 -0300



State vs. Tehsin
FIR No. 0226/20
PS. Madhu Vihar
U/s 337/279 IPC

20.07.2020

Present: Ld. APP for the State.

Application for release of vehicle on superdari taken up today.

IO is directed to file the reply on 21.07.2020.

To come up on 21.07.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020           
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.07.20
14:41:22 -
0300



State vs. unknown
FIR No. 573/13

PS. Madhu Vihar
U/s 379 IPC

20.07.2020

This  is  an  application  for  cancellation  of  superdari  from  vehicle
bearing  registration  No.  DL-2CAP-6626  moved  on  behalf  of  applicant  Ram
Pratap. 

Present:  Ld. APP for the State.

Ld. Counsel for applicant.

It  is  stated by the applicant in his application that the above said

vehicle bearing no. DL-2CAP-6626 was released on superdari in favour of the

applicant. It is further stated that applicant wish to sale the vehicle and by way of

present application applicant seeks cancellation of superdari of the said vehicle. It

is further avert that in the present case charge-sheet is already filed in the court. 

I have persued the application. 

Reply filed by the IO. 

IO/SHO  is  directed  to  conduct  the  panchanama,  videography  of

vehicle bearing no. DL-2CAP-6626 as per decision of Hon'ble High Court of Delhi

in Manjeet Singh Vs. State, if not done, and file a report before the court. 

Superdar is  also directed to cooperate with IO for conducting the

panchanama, videography of the said vehicle, if  required. Superdar / applicant

shall further not dispute the identity of vehicle during the course of proceedings. 

In  view  of  the  above,  and  after  completion  of  the  above  said

formalities,  superdarinama  is  cancelled.  Superdar  is  discharged.

Superdar/registered  owner  is  at   liberty  to  sell  the  vehicle.  Application  is

accordingly disposed off.

Copy of this order be given dasti to the applicant.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

20.07.2020           

ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.07.20
04:02:54
+0900


